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iihether reorters of local Papers may be 
allowed to see the judgment ? Yes. 

To be referred to the Reporters or not 7 

vIhether their Lordships wish to se the 
fair copy of the judgment 7 Yes. 
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JTJDGM ET 

N.SENGUPTA,MjRER(J), In this application the applicant seeks to 

challenge the selection of Respondent No.3 as the Extra 

Departmental Branch Post MasterLE.D.B.P.M.) of Pimpudi 

Branch Post Office. 

2. 	All that -' 	beali stated about the facts is 

that a reauisition was sent to the employment Exchange 

Officer at Keridrapara on 15.3.1988 to sponsor names for 

appointment of Extra Departmental Branch Post Liaster at 

Pimpudi. Admittedly, the Employment Officer sent seven 

na:nes out of which five did not qualify and the remaining 

two i.e. Applicant and Respondent No.3 were to be 

considered. After exa:nining the different aspect- 5)  the 

Respondent No.2 appointed Respondent No.3 as E.D.B.P.M. 

of Pimpudi Branch Post Office. The apolicant challenges 

this appethtmet of Respondent Nos. on the ground that 

Respondent No.3 is not a permanent residen of te Post 

village Aut he is a man belonging toTarasa'. Respondent 

1 and 2 have filed a reply to the application and 

es2On0.ent No.3 has not aoiered. Resondit Nos.l and 2 

hve stated that Respondent No.3 produced income certificte 

of Rs. 3 1,000/- from agriculturatlands measuring A3.65 

and that though the applicant filed an income certificate 



of Rs. 3000/-) tLtextent of agricu1tur15 said to be 

owned by her was AD.64 only. Respondent No.3 is more 

calified than the applicant. Taking these facts into 

account, Respondent NO.3 was selected for appointment 

3. 	 Je have heard Mr. S.K.Nayak learned Counsel 

for the applicant and Mr. T.Dalaj learned Additional 

standing 'ounsel(Centra1)and perused the different 

nnexures- Today on behalf of the applicant a xerox 
AaLe 

copy of document of flf!t has been filed, though filing 
A 

of the document israther late, we would refer to it. 

Mr. Nayak has coriLended that the applicant is not a 

permanent resideA4 of the post village at Pipudi and 

in this connection he has invited our attention to the 

certifi 	coi'.y of a Voter?iist of 1983 which is made 

r1nexure-X to the application. He has also sought to 

rely 	Anrlexure-R/10 to the counter filed by 

ResoondentNo.l and 2,.ri Arrnexure-x,which is a certific(1 

copy of a voter list I
t the year 1983, the name of 

Res?ondent 1,111 o.3 has been shown as a voter at Tarasa. 

In nnexure-R/10 the superintendent of Post Offices 

Cuttck 1Jorth Division asked L Sub-divisional Inspector 

(Posts) to make verification whether Respondent No.3 had 

house 	in the post village in u-4. and whether he 

permoeratly resided in ttt village. Mr. Nayak has 

contended that according to Rules the enquiry must have 

preceded the selection not succeded it therefore, the 



/ 
I 	

.4. 

entire process of selection of Respondent 1,10.3 for 

annoiritmerit as 	 at Pirndi was vitiated. 

r1na::Ure-R/10 is dated 3.7.1988 the Sub-ivisiarial 

Inspector of ?osts,Patarnundai gave his rer)ortcopy 

of WhjCh is at Acmnexure-R/11 to the counter and that is 

dated 20th July, 1983. In that report the Sub-Divisional 

Inspector stated that on enquiry he learrS that 

Lsaorident No.3 with his father was living at Tarasa 

orior to 1975 and therefter he left arasa village and 

livedat 	Mr. Nayak has contended that in tde iCC of 

1flrUrE: -x 1 which is a voter list of 13 ,this report 

could not be accepted. e GQ4d not discuss much about 

Lhs contention inview of hnnexure-R/16 which is a copy 

of otergiist of 1983 and this shows that the applicant 

was registered as a voter of village Pirnpudi. Thus, it 

would be seen that the Res2ondent No.3 was shown as a 

voter both at Pimpudi as w ellas tLt Tarasa, therefore, 

not much can be made by the applicant out of nnexure-X. 

4. 	Mr. iaak the ijearnedl Counsel for the aplicant 

has contended that as the Rules required that the 13Bd 

iut be a perma :aat resident of the post village arid as 

the, certificate issued by Tahasildar states that the 

apalicent ordinarily resided at Pirnpudi, the recuirament 

0 residential cualiuication cannot be said to have 

fulfd.11ed. The dictiOriaay meaning of permanent s 

"remaining or intended to remain indefinitely". hen a 

person resides at a place for sufficient long time and 

L 
there is no allegation that he would be 	that Place)  

it has to ha said that he lives permanently at that lace. 
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5. 	It is not for this Tribunal to act selectinc 

authority, its function is confined to examine whether 

the selection was made against Rules or on extraneous 

consideration, neither of which the applicant has been 
p ,ovo 

able to 	ACCOrdingly)the application stand rejected 

but wihaut. costs. 
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